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CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH

CiP.111798

in
O.ANo . 16/92 Date of Decision: 26.3.99
k¥,
Shri R.R.Sipai - Petitioner(s)
Mr.K.C.Bhatt _: Advocate for the petitioner(s)
Versus
Union of India & Ors. : Respondents
Mrs.Avani Mehta .Advocate for the Respondent(s)
CORAM

Hon'ble Mr. V. Radhakrishnan : Member(A)

Hen'ble Mr.P.C. Kannan : Member{.
JUDGMENT
1. Whether Reporters of Local papers may be allowed to see the judgment?

To be referred to the Reporter or not? \\. v

)

(a2

Whether their Lordships wish to see the fair copy of the Judgment?

4. Whether it needs to be circulated to other Benches of the Tribunal?
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Shri R.R.Sipat,

Fx.EDDA/CA

7azam (Varahi) -385 360

(Advocate: Mr.K.C.Bhatt) - Applicant

Versus
The Union of India through:

1. Shit Y.G.Modi
Or who is holding the charge of
S.D.L (P) Radhanpur S/Dn.
Radhanpur-385 340.

2. Shri Patel,

Or who is holding the charge of

The Superintendent of Post Offices,

RBanaskantha Diviston,

Palanpur-385 001. - Respondents
(Advocate: Mrs.Avani Mehta)

- ORAL ORDER :
. C.P.NO. 111 OF 1998 :
IN
: 0.A. NO. 16 OF 1992 :

Date: 26.3.99

Per : Hon'ble Mr. V. Radhakrishnan : Member (A)

Heard Mr. K.C. Bhatt, counsel for the applicant and Mrs. Avani Mehta,
counsel for the respondents.

In spite of the order issued by this Tribunal on 5-5-98, the respondents
have not taken any action to re-instate the applicant. The respondents are
bound to obey the orders of the tribunal unless it is stayed by a superior
Court. The respondents are therefore directed to reinstate the applicant
immediatcly subject to the outcome of the appeal, if any and arrcars of
backwages may pend decision of the appeal. Accordingly, C.P. is disposed

of with liberty 10 the applicant 10 file a fresh C.I*., in case the orders are not




s within four weeks from the date of receipt

ofa copy of this order. Neliws ol Aarg o
avs
o W - \V
\va \ n. (= W S -
(P.CKannan) — (V.Radhakrishnan)
Member(J)

Member(A)
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J ! CENTRAL ADMINISTRATIVE TRIBUNAL, DELHI
Application No. p AP of 19
Y ; Cx‘nx 1) '!\’ % e
Transfer Application No. Old Writ. Pet.No. ...... ... ovveeinn.
CERTIFICATE

Certified that no further action is required to be taken and the case is fit for consignment to the Record
Room (Decided)
Dated: &9 \"\"\C)‘C‘
/;,,

% Countersigned.
Signature'/gft/hé Dealing

AN
\'\,\ W Assistant

Section Officer/Court Officer.

SS=————,,




CENTRAL ADMINISTRATIVE TRIBUNAL
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V _ROUL

U CRAS Respendent {s)

i

ihisg ~licaticn has beon submiticd te the Tribunal by
shri _IK_C- fﬂw\rﬁ’ Undoer section 1: cf the

Admipistrative Iribunsl) act, 1¢55. It has been scrutinisec with

roforasnce te tho sceints meaticned in the Check sist in the light
of the wrevisicns centsined in the Administrotive Tribunol act,

1955 2nd Coreredi oC.alnistrative Tribunzls (frocedures fules,13:5.
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FORM NGO« 3
( See Rule 11 )
CENTRAL AfMINISTRAT IVE TRIBUNAL, AHMETAEBAD BENCHZ AHMEDABAD.

f St ‘

D'Ia'f'y-_No-___“q , q%99

C.P. (Civil/Crimrtrrat) oo © YN0 D ) 16 & 1B
Between

_E\_'l_..._lo\_. B S(l‘f’&:* 4 Petitioner(s)

-y
By
M2 Y LC.phaut)
(Name of the counsel, if any)
And
AN O DT Re spondent (s)
By

('Na& of the counsel, if any )

Subject 3 CQ«\,_\-QW\ R (No . ) Department: '?Of’\(No. 2

REPORT OF THE SCRUTINY OF CONIEMPT OF COURT PETITION (CIVIL/CRIMINAL)

dis Whether the name (including as far as

possible, the name of father/mother/husband), tiyo
age, occupation and address of the petitioner(s)
and the respondent (st are given 2

Note ¢ Where respondent is an officer, his
name, designation and office address
alone are enough.

24 Whether the parties impleaded as petitioner (s) \fﬁé
and respondent(s) are proper 2

Note 3 In cas@ of Civil contempt for disobeying
thevgrder of the Tribunal, st is the party ‘749

in whose favour the direction is issued

that can #e impleaded as petitioner and

the barty against when the direction 1s

issued can re implezded as the respondernt. v. P

(b) In case of Criminal contempt, the party - T

who is alleged to have coumitted contempt,

that can be impleaded as respendent. \
3. Nature of the Contempt (Civil or Cedminal) aw
and thre provisions of the Act invoked ?

4.(a) Date of alleged Contempt 3
(b) Date of filing of the Contzmpt Petition :

(c) Whether the petition is barred by limitation STIS7QB
under Section 20 ef the Contempt of Court :
Act, 1971 ? RIEA RS

*




- D%

5/(a) Whether the grounds and material facts \1€y

constituting the alleged contempt are given 7

(b} Whether the grounds and facts alleged in the ‘ 5}
petition are divided into paragraphs and \7
numbered 7 A

(c) Whether the petition is .accompanied by
supporting documents or certified/photostat 3 @j
(attested) copies of the original therecf 2 7

(@) If the petitioner relies upon any other \
document (s) in his possession, whether ‘7@} P
copy of such document(s) is/are filed
alongwith the petition ?

(e) Whether the pe=ition and its annexures have '71}
been filed in 3 paper-book form and duly
indexed and paginated ?

(£f) Whether three complete sets ef the paper-books 73}
have been filed ?

(c) Whether equal number of extra copiles of paper- {I
-books have filed 1n cas¢ there are more ‘7‘
respondents than ore ?

o Whether the nature nf the order sought from ' ~i
the Tribunal 1s stated ? \7

Fe Whether the petition is supported by an »
affidavit sworn to hy *he petitioner verifying 7
the facts relied up on ?

Note : No affidavit is required if the motion .
is by Attorney G=neral/Solicitor General/ “f’
Additional Solicator General.

e Whether the petitioner or his Advocate have 5
signed the petition indicating the place and date ? ‘r4

D In case of Civil Contemp= whether the petition is
accompanised by a Certifled copy of the judgment/ fl
decree/order/writ/undertsking alleged to have been 57
disobeyed by the alleged contemper ?

10. (a) In case of Criminal Contempt, not covered Dby

Seftion 14* of the Contempt of Courts Act, 7V‘,ﬂ
whether the petitioner has produced Gtneral/
Solicitor General/additiontl Splicitor General ?

(b) If anot, whether the petition contains the
reasons thereof ? ”

11. Whether the péiitionér had previously made a L
contempt petition on the same facts ? If som il
have the following been furnished :

(a) Number of the petition

(b) Whether the petition is pending 7 7
_nd
(c) If disposed of, npture/result of the v
disposal with date : e
12 » Whether the draft charges are enclosed in a 1}
separate sheet ? ‘7

* Contempt committed in the presence of or hearing of the

Member (s) . \ / | |




FOR A% ENTION :

Orders pn the administrative side have
to be obtained from the Chairman/Vice
Chairman or Member designatred in case

of action for criminal contempt, as

reguired by Rule 7(ii) before placing

for preliminary hearing.

e
Section O.fic
&
AN
~ C%%‘;

Deputy Registear R

Registrar Lcwﬂbpﬂffa




BE ﬁOﬁL THE CENTRAL A MINISTRATIVE TRIBUNAL

AHM EDABAD BENCH .

CONTHUPT PETITION (CIVIL) No. NN of 1993.
in
Original Aéplication No.l6 of 1992.
1) shri R.R.Sipai ... Petitioner.
Ex .EDDA/CA Zezam B.O.(Varahi) 385360,
V/ s
(2) The Union of Indaia through
i) shri Y.G.Modi,
S.U.1,.,(P) kKadhsmpur Sub.Ln.,
Radhanpur-385 340.
ii) shri 4.3 Palici
or who is holding the charge of
the gupdt. of Post offices,
Benaskenths bn.,Palanpur &5 001.

Sub.: CONTHEMPT PETITION (CILVIL).

I ND 88X

0l. . Petition Memo. | o g
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0D2. A=-01 Orzl ordar of the CAT
dt. 5-5-98 in 0A/16/92.
szl.g,(j&ﬂ
FEZ—A=O2 Crder 4t in MA-.
L‘G

04. 4-0§  SP k Pelenpur No.B2/80/P.dlan. /%

Exern, /98, dtd. 3-7-98.

-~ Oi(. A-O} P.JM.Palanpur No.PF/Pman/e8 /3

\ dat. 8-8-98.
of" Aoy o Redharpc v B2 Bhp1r £DB-Lidyfog- /1y

b ] 5
f&te # i3 5D &Q&“:ZLV{”\ v b)){ p()ﬂ{ 2a2an /fa‘/ 11

[4 126 ol 162G P
Ahmedabad. 9/’ o Bnete )
cas 0) ﬂ(}‘ p%((’.»,‘* c’h@,;v?{ / K.C. & )




BEFORE THE CENTRAL AUMINISTRATIVAE TRIBUN AL

AHAM EDABAD BENCH

CONTEMPT PETITION (CIVIL) No. \\  of 1998.
in

Original Appdication No.l6 of 1992

1) shri R.R.Sipsai,
Ex. BDDA/CA Zazam (Verahi)385 360.
v/s.
(2) The Union of Indisthroigh
i) Shri Y.G.Modi,
or who is holding the charge of
$.D.I1.(P) Radhanpur S/bn.
Radhanpur.385 240.
ii) 8hri P&itelv,
or who is holding the chérge of
the Supdt.of post offices,

Banasgkantha Dn. Palanpur-385 001.

3) Parviculars of the order against which applieation

is made : Non implementation of CAT Ahmedabad



av]
.o

oral order dated 5-5-98 in 0A/16/92 with total malafide

intention.

4)

6)

6.1,

Jurisdiction of the Tribunali-

The applicant declares that the subject mafter
against which he wents redressal is within the
Jurisdiction of the Tribunzl.

Limitetion.

The applicant declares that the application is
within the limitation prescribed in sec.2l of the

Administrative Tribunal Act.

RegelX TFeacts of the cace -

The faets of thecace 218 given below.
The spplicant was working as EDDA/CA Zazan
w.e.f .8-8-89 and his services were terminated by
oral order w.e.f. 28-9-91 arbitrary.
The zpplicant had approuched befors the Honbble
Tribunal and the Hon'ble Tribunal had given orel

order dated 5-5-98 in O0A/16/92 as under.

Pars 5:- In the facts and circumstances, we come

to the conclusion thet the verbal order of



»

termination of services of the applicant was illegsl
and is quashed. We direct the respondents to feinstate
the applicant against any available vacancy and

if not availsable against the next vacapcy which may
arise.The applicant shall also be entitled t0 50%
the backwages.The applicént sh=zll teke action within
a period of three months from the date Of receipt

of a copy of the order. lhe application is disposed

of accordingly. NO costs.

6.3) The applicanp had approached before the
respondent suthority and the S.D.I.(P) Radhabpur had
issued the order under his No.B2/App/EDA/Ludare/78
datea 7-7498 for his posting as to EDA Ludars (xex

(Deodar).

The sald order when the applicant had gone
to join the post of EDDA Luxara were trested as

cancelled

6.4) The respondent ®m authority had approasched



before the Hon'ble Tribunal for grant of extention
for the implementation of the oral order of the
Hon'ble Tribunal and the Hon'ble Tribunal haqd

granted time upto 9-10-98.

6.5) The following posts in ED cadre are vacant

as on today.

i) ED Packer Bhildi.

ii) EDDA Ludare (Deodar).

iii) EDDA/CA Javantri (Rednhanpur.

6 .5) There are vacant posts in ED cadre,even
though the respdndent authority had cancelled the
orders and not issue further order withtotal malafide
intention. It is the malafide intention of the

respondemtauthority.

7) Details of remedies exhausted i-

The petitioner has approached before the

respondent authoritybut no action is taken.

8) Matter not pending with eny other court etc.:-

The petitioner furtherdeclares that the

matter regcaraing which the petition has been filed



.
(&)
e

is not pending before amy court of law,

(9) Relief(s) sought:-

PrXtX In the circumstences as narratedabove, the
petitioner prays for the following relief.
i) The respondent authority be please directed to
implement the orel order dted 5-5-98 in OA/16/92
without loss of time.
ii) There were vacantposts and therefore it is 2
melafide intention not to implement the oral order
of the Hon'ble Tribunal and hence the respondent
authority be please punisghed suitably for the
purity of the edminigtration,
1ii) The respondent suthority be please directed to
pay the cost of this petition as there is malafide
intention of the respondent authority to cancell
the posting order of the petitioner as it is

the insult of the order of the Hon'ble Tribunal.

iv) Any other suitable relief may kindly be granted,

pate. {4 ’)’/?{/ Q_Q,g}’p[//‘

Ahmedabad & Oﬁ'ﬁ%d (e d ( R.R.Sipai)

; W"Q msignamre of petitioner,
BTV
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AFFIDAYIT

I, R.R.Sipai Ex.EDDA/CA Zazam, age adult,
residing at zazam 40 hereby state on osth mt thet
what is stated herein zbove is true to my personal

knowledge, information and belief and Ibelieve the

seme tO0 be true and correct.

Solemly affirmed &t Ahmedabed on the /4/C—

day of December,1998.

R gipus

( R.R.Sipai)

Deponent
Solemnly affirmmed by Shri R.R.Sipsal before me to whom

1l personally know.

laGge
—

( K.C.Bhatt )

Advocate.
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Lemo uo.BZ/BO/P.Man-anm/QU Dated: at Palan ae the 321798

The following extra department agent who had appeare
in the examination for recruitment to the cadre of Po: :tman,
village postman held on 19-4-98 and who is found successftul
in the said examination, is allotted to the recruiting unit
as under;

3

R I P T O e o S o g e e e

oL Name & g Roll Unit in Whether Unit to
No. desgn, No. which 5C/8%/ which
working. QBC alloted.
o T g T g R S e e I e T T e e e G TSI e e g e el e i SRR T
T Shri MD Modh BK 67 ASpP S/Dn UR Postmaster
EDBPM Meta Palanpur, Palanpur 'O
(Kanodar)
2% Shri Ka Loh BK 104 -do- YR - -
EDBPM Bhatamal (M) :
(Chitrasani)
Sy Shri NS Mongal Bl 146 SDI(P) oBC -do -
ED Pkr Bhildi Radhanpur
4, Shri VD Prajapati BK 33  SDI(P) UR Postinaster
EDDA Ludara(Dzodar) . Tharad. Disa HO
o Shri JK Ganchi BK 20 SLI(4) OwC -gdo-
EDLa/CA Javantri Radhahpur - :

(Radhanpur)

In case any disciplinary/Vig criminal case is pending
against the official or punishment is current, he shoulcd nc:
be placed in rostman cadre without obtaiming specific orders
‘of regular proinotion from this office,

The pre-appointment formalities and verification of
original documents etc should be completed by 19-7-98,
It will be the personal responsibility of the unit to ensure
that the candidate allotted to his unit belongs to the
category for which he is selected (i.e, 35C/ST/OBC) and the-
prescribed caste certificate issued by the competent authority
is obtained and kept on record before issue of appointment
orders, The compliance report should reach at this ofrice

l?test by 20/7/98. Q¥€)‘
«Supd of Bost Offices,
Copy issued to :- fi;%& Dn Palaniur 385001.
. All PMs/SPMs in BK Dn,
24 All SDIs/ASFOs in BK Dn,
S Officla concerned.
4, ==ppP-of the official
2 QRGeS Bpare.

Rajput/,//
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JFFQHTMENT GF FOST INDIA-

GFFICE OF POSTMASTER PALANPUR HO 385001
Fiea mo No.FF/Fnan/98 dated at palanpur Ho the Q/OB/?B

In parsuance of The Supdt.of Fost of
fices HRanaskantha Division Falanpur Memo N B2 /8O MarEvan /9
dated &t palanpur the T/ 7/98, The below noted AFC  Postme:
alloted to this unit  ie here by appointed as postman Falanpur Hes
in the Scale of Rs.I050-75-39%0-80-4590.He will -join there duties
o dated 11/08/98 FAN as Fostman Palanpur HO

erne oo e st sa4es Soase P00 s e b Seam e o e St

1 2 % 4

51 Mo Name of officialse Fresent Unit Fost to which
Fosted
i Shiri M D Moch A5H0Ds Sub DN Fostman FNEOHU
BFM Meta

2 Shri K A Loh diihzeid e do
EFM Ehatamal i

Shri N 8 Mogal GUIF) (el ¥)
ED FER. Bh11d1 Hadhanpur

The officials is clearly given 1o
understanding  that thair appointaent to Poslman cadre 18 purel s
temporary -and will be governed by CCH (Temp-Servicel rule 155 4
and CCS (CEA)Y rule 1960 an well.

The officials should aleo clearly
bhe given to understand that their services are liahle to bhe
Gtilised in Falanpur HO unit (&R-incany part cof o Bamaskanthea
Divisicon OF in Defence of Countty at the time of war «and 1mmer -
GEMCY . 1
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C’harge..

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

(]

AHLEDAB AD BENCH.,

We,
liembers constituing the Bench of the Ahmedabad Central

Administrative Tribunal hereby charge you shri Y -7 Mol
J =N (/3) f{‘(iﬁﬁh»{) we Sulb ﬁt\s“' {:k‘tCL\( » gmﬁ L o Py
,Daﬁcc-\,,iﬁﬂt; T as under,

~ ; : ; s X
That you ghri Y S 'mMoelc £DiCpy Radbh@vpr, <t ¢
Palit '5“@ DB Py Pee Cthpk vy

.~ C
have failled to implement the judgement dated ¢ 5 7§ — given

by this Tribunal in QA /6j72— and %tunereby

committed the contegpt of this Tribunal punishable under
section 21 of the contempt of Courts Act,1971 within our
cognizance,
Signature of thé Honourable liembers,
The charge was read over and explained to the alleged
contemner and ne was asked as under.

1) Do you plead guilty to the charze ?
© Answer,

<) Do you nave anything else to say %

Answer,
Siznature of the S;gnature of the fHon'vle
allesed Céntemxer. liembers Presiding over
Dx icﬁ\\ prd l'\‘( Y the Bench.
- A




